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Yao40/4G-10UTOCTO YHO/2024-2025 

283+9 1 2025 

fagq-410 Ia atT RaoU ftarT Mise Application NO 48/2022 in aogo iI 
30/2022 Afsar Ali v/s State of U.P T À urRT TÈT ftifs 09-04-2025 * qYTA 

Email 

AeroRU À faareA-T Misc Application NO 48/2022 in s'ogo HeeT 30/2022 Afsar Ali v/s State 

1- 48lza, Au AT0a rgu sft Iarcar * faerett Misc Application NO 48/2022 in 
0TOYO HT 30/2022 Afsar Ali v/s State of U.P q ry À f 09-04--2025 h 3I yufrT 

1. Learned Counsel for State of Utar Pradesh and UPPCB seeks two months time for filing 

further progress report. 
2.Further Progress report be filed within two months. 

farg 

ORDER 

faarre Misc Application NO 48 7 
2022 in 3TOO HI 30 /2022 Atsar Ali 

v/s State of U.P q 3y À yrd 31GRT 

fico-25 2025 

HEY, H V zrT Aeory faarTT Misc Application NO 48/2022 in 3TOR0 

HI 30/2022 Afsar Ali v/s State ofU.P q 31-y yitrT 3TCT eio 09-04-2025 H 

"Further Progress report be filed 
within two months. 

sTP Plant 
} 

34 

ROOfo I I AHtU 
yryT SIHT # ERI 344 402. 

HET 415/ 2024 /-5-2024/ 001 com. No. 
1871401 fico 25 qR 2024 
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2-HON'BLE 
India, Civil 

Supreme 
appeal 

Court Of 

"ORDER 

No(s).2695- ffc5 17.03.2025 
2696/2025 Executive Officer V/S Afsar Ali & ANR. o ZR HIIZ 3ER 

Ali &ANR. Ha 

fAfu quf , siy-aftttg e STP 

fajc 17.03.2025 HT 32T 3T4TE gT TIY YarT SHI 
Affidavit File s a HIE 

Counter Affidavit to be filed within four 
week.Rejoinder affidavit if any, to be filed 

within three weeks thereafter. 
Interim relief granted earlier by this Court 

to continue till Further orders. 
List on a miscellaneous day i.e.29" April 

2025." 

YIT À yAart Afsar 

afe h M IY yRT hy I 
The Court made the following 

ORDER 

Rejoinder affidavit File r I HHY fYT UI 

Not taken up 

Counter 

List on 23rd September 2025." 

Counter 
3-ER 
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PHOTOGRAPHS SHOWING DEMOLITION ACTIVITIES DONE AT DASNA POND 

 

 

 

     

ANNEXURE-3502



 

PHOTOGRAPHS SHOWING DRAIN CONSTRUCTION DONE AT DASNA POND 
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Email |D-nagarpanchayatdasna @gmail.com 
qalo: 41/43-70UtOto/2024-2025 

2 

faqg- 0 tu zfRT nfrr É faof ftT YHOÇO K0BI 48/2022 toro #T 48 / 2022 

�T f r Sludge Removal System d Tertiary 

34HR Grit Chamber, Sludge fRur GTI 

2slos Jar 

Removal System yd Tertiary 
Teatment zo1gut Ig 

STP Plant 7 51 yof r faT TI 

ANNEXURE-5504



3 

4 

YHOYO 
48/20223toyo HAI 30/2022 

34R GlI, <Ic GIRU fico 28 3NT 2024 

H$ 2025 ya "YT orgc" HHR y fi 19 
H$ 2025 À HTyofT I oR f¢Íc 26 HS 2025 
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REVISED
ITEM NO.14               COURT NO.6               SECTION XVII

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

CIVIL APPEAL Diary No(s). 45810/2024

(Arising out of impugned final judgment and order dated  04-07-2024
in  MA  No.  48/2022  23-08-2024  in  MA  No.  48/2022  passed  by  the
National Green Tribunal)

EXECUTIVE OFFICER                                  Petitioner(s)

                                VERSUS

AFSAR ALI & ANR.                                   Respondent(s)

Date : 23-10-2024 This petition was called on for hearing today.

CORAM : 
         HON'BLE MR. JUSTICE ABHAY S. OKA
         HON'BLE MR. JUSTICE AHSANUDDIN AMANULLAH
         HON'BLE MR. JUSTICE AUGUSTINE GEORGE MASIH

For Petitioner(s)  Mr. Sumeer Sodhi, AOR
                   Mr. Chaitanya Sharma, Adv.
                   
                   
For Respondent(s)
                    

          UPON hearing the counsel the Court made the following
                             O R D E R

Issue notice returnable on 9th December, 2024.

In the meanwhile, there will be stay of operation of paragraph

13 of the order dated 4th July, 2024 subject to condition of the

appellant depositing the compensation amount in this Court on or

before 2nd December, 2024.

  (KAVITA PAHUJA)                                 (AVGV RAMU)
ASTT. REGISTRAR-cum-PS                         COURT MASTER (NSH)

Digitally signed by
KAVITA PAHUJA
Date: 2024.10.25
17:10:54 IST
Reason:

Signature Not Verified

ANNEXURE-6506



ITEM NO.14               COURT NO.6               SECTION XVII

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

CIVIL APPEAL Diary No(s). 45810/2024

(Arising out of impugned final judgment and order dated  04-07-2024
in  MA  No.  48/2022  23-08-2024  in  MA  No.  48/2022  passed  by  the
National Green Tribunal)

EXECUTIVE OFFICER                                  Petitioner(s)

                                VERSUS

AFSAR ALI & ANR.                                   Respondent(s)

Date : 23-10-2024 This petition was called on for hearing today.

CORAM : 
         HON'BLE MR. JUSTICE ABHAY S. OKA
         HON'BLE MR. JUSTICE AHSANUDDIN AMANULLAH
         HON'BLE MR. JUSTICE AUGUSTINE GEORGE MASIH

For Petitioner(s)  Mr. Sumeer Sodhi, AOR
                   Mr. Chaitanya Sharma, Adv.
                   
                   
For Respondent(s)
                    

          UPON hearing the counsel the Court made the following
                             O R D E R

Issue notice returnable on 9th December, 2024.

In the meanwhile, there will be stay of operation of paragraph

13 of the order dated 23rd August, 2024 subject to condition of the

appellant depositing the compensation amount in this Court on or

before 2nd December, 2024.

  (KAVITA PAHUJA)                                 (AVGV RAMU)
ASTT. REGISTRAR-cum-PS                         COURT MASTER (NSH)
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ITEM NO.81               COURT NO.5               SECTION XVII

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

CIVIL APPEAL Diary No(s). 45810/2024

[Arising out of impugned final judgment and orders dated 04-07-2024
and dated 23-08-2024 in MA No. 48/2022 in OA No.30/2022 passed by 
the National Green Tribunal, Principal Bench, New Delhi]

EXECUTIVE OFFICER                                  Appellant(s)

                                VERSUS

AFSAR ALI & ANR.                                   Respondent(s)
 

Date : 09-12-2024 This matter was called on for hearing today.

CORAM : 
         HON'BLE MR. JUSTICE ABHAY S. OKA
         HON'BLE MR. JUSTICE AUGUSTINE GEORGE MASIH

For Appellant(s)                    
                   Mr. Sumeer Sodhi, AOR
                   Mr. Chaitanya Sharma, Adv.                   
                   
For Respondent(s)                    

          UPON hearing the counsel the Court made the following
                             O R D E R

The amount of Rs.23,72,000/- (Rupees twenty three

lakhs seventy two thousand) shall be deposited by the

Registry in an interest bearing fixed deposit with any

nationalized bank till further orders are passed in the

appeal.

Issue  fresh  notice  to  the  second  respondent

returnable on 10th February, 2025.

Liberty  to  serve  the  standing  counsel  for  the

respondent-State, in addition.  

The  first respondent has been duly served.

(ANITA MALHOTRA)                          (ANU BHALLA)
   AR-CUM-PS                              COURT MASTER

Digitally signed by
ANITA MALHOTRA
Date: 2024.12.12
18:48:39 IST
Reason:

Signature Not Verified
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REVISED

ITEM NO.52               COURT NO.4               SECTION XVII

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

CIVIL APPEAL DIARY NO(S). 45810/2024

EXECUTIVE OFFICER                                  Appellant(s)

                                VERSUS

AFSAR ALI & ANR.                                   Respondent(s)

(IA NO.245226/2024 - PERMISSION TO FILE APPEAL, IA NO.245228/2024 -
EXEMPTION FROM FILING O.T., IA NO.245229/2024 - EX-PARTE STAY, IA
NO.246856/2024  -  PERMISSION  TO  FILE  ADDITIONAL
DOCUMENTS/FACTS/ANNEXURES AND IA NO.246857/2024 - EXEMPTION FROM
FILING O.T.)

Date : 10-02-2025 This matter was called on for hearing today.

CORAM : 
         HON'BLE MR. JUSTICE ABHAY S. OKA
         HON'BLE MR. JUSTICE UJJAL BHUYAN

For Appellant(s):  Mr. Sumeer Sodhi, AOR
                   Ms. Anushka Naugain, Adv.
                   Mr. Gagan Jaglan, Adv.
                   
For Respondent(s): 

          UPON hearing the counsel the Court made the following
                             O R D E R

Application seeking permission to file the appeal is allowed.

As  the  spare  copies  were  not  furnished  by  the  appellant,

notice could not be issued to the second respondent.  The spare

copies shall be furnished within a period of one week from today.

If the spare copies are furnished, issue fresh notice to the second

respondent, returnable on 17th March, 2025.

In the meanwhile, the interim relief granted earlier by this

Court to continue.

   (ASHISH KONDLE)                                 (AVGV RAMU)
ASTT. REGISTRAR-cum-PS                          COURT MASTER (NSH)

Digitally signed by
ASHISH KONDLE
Date: 2025.02.18
16:50:03 IST
Reason:

Signature Not Verified
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ITEM NO.52               COURT NO.4               SECTION XVII

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

CIVIL APPEAL DIARY NO(S). 45810/2024

EXECUTIVE OFFICER                                  Appellant(s)

                                VERSUS

AFSAR ALI & ANR.                                   Respondent(s)

(IA NO.245226/2024 - PERMISSION TO FILE APPEAL, IA NO.245228/2024 -
EXEMPTION FROM FILING O.T., IA NO.245229/2024 - EX-PARTE STAY, IA
NO.246856/2024  -  PERMISSION  TO  FILE  ADDITIONAL
DOCUMENTS/FACTS/ANNEXURES AND IA NO.246857/2024 - EXEMPTION FROM
FILING O.T.)

Date : 10-02-2025 This matter was called on for hearing today.

CORAM : 
         HON'BLE MR. JUSTICE ABHAY S. OKA
         HON'BLE MR. JUSTICE UJJAL BHUYAN

For Appellant(s):  Mr. Sumeer Sodhi, AOR
                   Ms. Anushka Naugain, Adv.
                   Mr. Gagan Jaglan, Adv.
                   
For Respondent(s): 

          UPON hearing the counsel the Court made the following
                             O R D E R

Application seeking leave to appeal is allowed.

As  the  spare  copies  were  not  furnished  by  the  appellant,

notice could not be issued to the second respondent.  The spare

copies shall be furnished within a period of one week from today.

If the spare copies are furnished, issue fresh notice to the second

respondent, returnable on 17th March, 2025.

In the meanwhile, the interim relief granted earlier by this

Court to continue.

   (ASHISH KONDLE)                                 (AVGV RAMU)
ASTT. REGISTRAR-cum-PS                          COURT MASTER (NSH)
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ITEM NO.62               COURT NO.4               SECTION XVII

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Civil Appeal  No(s).  2695-2696/2025

EXECUTIVE OFFICER                                  Appellant(s)

                                VERSUS

AFSAR ALI & ANR.                                   Respondent(s)

 
Date : 17-03-2025 These appeals were called on for hearing today.

CORAM : 
         HON'BLE MR. JUSTICE ABHAY S. OKA
         HON'BLE MR. JUSTICE UJJAL BHUYAN

For Appellant(s) : 
                   Mr. Sumeer Sodhi, AOR
                   Mr. Bhanwar Pal Singh Jadon, Adv.
                   Ms. Anushka Naugain, Adv.
                   Mr. Gagan Jaglan, Adv.
                                      
For Respondent(s) : 
                   Ms. Sakshi Kakkar, AOR

          UPON hearing the counsel the Court made the following
                             O R D E R

Counter affidavit to be filed within four weeks.

Rejoinder affidavit, if any, to be filed within three

weeks thereafter.

Interim  relief  granted  earlier  by  this  Court  to

continue till further orders.

List  on  a  non-miscellaneous  day  i.e.  29th  April,

2025.

(ANITA MALHOTRA)                           (AVGV RAMU)
   AR-CUM-PS                              COURT MASTER

Digitally signed by
ANITA MALHOTRA
Date: 2025.03.18
19:27:07 IST
Reason:

Signature Not Verified
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ITEM NO.34               COURT NO.4               SECTION XVII

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Civil Appeal  No(s).  2695-2696/2025

EXECUTIVE OFFICER                                  Appellant(s)

                                VERSUS

AFSAR ALI & ANR.                                   Respondent(s)

 
Date : 29-04-2025 These appeals were called on for hearing today.

CORAM : 
         HON'BLE MR. JUSTICE ABHAY S. OKA
         HON'BLE MR. JUSTICE UJJAL BHUYAN

For Appellant(s) : 
                   Mr. Sumeer Sodhi, AOR
                   Mr. Bhanwar Pal Singh Jadon, Adv.
                   Mr. Arjun Nanda, Adv.
                   Ms. Anushka Naugain, Adv.
                   Mr. Gagan Jaglan, Adv.
                   
                   
For Respondent(s) : 

                   The Court made the following
                             O R D E R

Not taken up.

List on 23rd September, 2025.

(ANITA MALHOTRA)                           (AVGV RAMU)
   AR-CUM-PS                              COURT MASTER

Digitally signed by
ANITA MALHOTRA
Date: 2025.05.01
17:49:09 IST
Reason:

Signature Not Verified
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